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1 13.12.96 No one is present for the ﬁgo
1  aponlica whe alle A@djourne - 7 //”////
_awl icant when ¢ lled. Adjourned to A lﬁ“/”‘" col
24 0120 1996. Q\ﬁv\_&\o\vvJ\fv : 8
MEMBER (ADM IN ISTRAT IVE)
2 17.12.96 Copy ©of the representaticn EN&
addressed to the Director of Postal
S 4 < = 4- o e () - A - 4 mk/
ervices by the applicant on 14.11.1996 2{ S’
(e, pelmn .
should be annexed to this Application
with a copy to Shri U.B.Mohapatra, /75/"
Additicna?! Standi ing Counsel who has —~
taken notice in this case. &djourned \Bﬂ/
to 23.12',1./1&/‘6& BC\/\M—’"“ * ’){"V/?(D<
MEMBER (ADMINISTRAT IVE)
3. |23.12.96. Heard Sri Ashok Kumar Mishra.

The Director,Postal Services, respond
No .3 disposed of the appeal filed befo
him against the order of punishment
for recovery of an amount of Rs.14, 400
@ Rs.400/- per month. As the order
vide Annexure-3 dt.25.6.96 is confirmd
by the Directcr of Postal Services, th
application for staying operation of
the order of recovery has become

infructuous, because the appeal has
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has been disposed of and that order has not been
challenged so far.

Sri U.B.Mohapatra, Addl.Standing Counsel
appearing for the respondents states that the
appeal of the applicant has been disposed of.

The spplicant's counsel can only move this

Court for stay of recovery of the amount in
question provided he contests the order of the
appellate authoritye Till that is not done, this
Court has no jurisdiction to grant stay of recovery.
The applicant can move for stay of recovery as soon
as he files a petition against the order of the
Director of Postal Services, respondent No.3,
disposing of his appeal. The O.A. is dismissed.
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